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IN THE MATTER OF:

ASHISH KUMAR MISHRA & ORS.

baA, % Jsa,.-
Notary Govt. of : ,- -::'::
GivE i CoU V' jf 3}'. -.,

1-% tUn
'-’ - STATE OF UP & ORS.

VERSUS

. . . APPLICANT

. . . RESPONDENT(s)

AFFIDAVIT BY RESPONDENT NO. 4, DISTRICT MAGISTRATE,

VARANASI IN COMPLIANCE OF ORDER DATED 09.04.2025 PASSED BY

THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI

aged about 32 years, S/o Shri

aIM Aewan DId , District Magistrate of Varanasi, Uttar Pradesh, do

hereby solemnly state and affirm as under;

1. That I, the District Magistrate of Varanasi, Uttar Pradesh, am well

conversant with the facts and circumstances of the present case and am

competent to swear this affidavit. I affirm that this Affidavit is being filed by

:pqnent in regards to the Original Application No. 483/2022
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2. That the core issues in the present matter are pertarns to:

i. Demarcation of the Flood Plain Zone (hereinafter referred to as

'FPZ’),

Encroachment on the FPZ and,

iii. The discharge of untreated sewage in both the rivers

11 +

3. That the River Varuna originates from Prayagraj and has a total stretch

of 200 km, out of which 54 kms of stretch is in District Varanasi, and

river Assi, originating from Newada in Varanasi district, has a stretch of

8 km in District Varanasi.

4. That the Hon’ble Tribunal vide order dated 09.04.2025 directed as follows:

... I . Learned Counsel appearing for Respondent No. 4, District

Magistrate, Varanasi seeks four weeks to fIle the affIdavit in terms of

the previous order dated 13.12.2024. Prayer is allowed ...

5. That in compliance of the aforementioned order passed by this Hon’ble

Tribunal, the compliances made by the Deponent in consonance of order

dated 13.12.2024 is submitted as below

jq de)

618



1. DEMARCATION OF FPZ OF RIVER VARUNA AND ASSI

a. That with regards to the delineation of the FPZ of Rivers Varuna

and Assi, the Executive Engineer, Irrigation Department, Bandhi

Division, Varanasi has informed vide letter dated 25.07.2025 that

for the work of FPZ delineation of Varuna and Assi river

Memorandum of Agreement (MOA) dated 07.12.2024 has been

signed between National Institute of Hydrology (NIH), Roorkee

and Irrigation and Water Resources Department, U,P.

A copy of letter dated 25.07.2025 is annexed herewith and marked

as ANNEXURE-1.

A copy of MOA dated 07.12.2024 is annexed herewith and marked

as ANNEXURE:-2.

b. That the delineation of the FPZ of the rivers Varuna and Assi will

be done in strict compliance of the Ganga Rejuvenation Order,

2016

c. That the Irrigation department has provided all the requisite data

for the delineation of the FPZ, however, the DEM data with 0.5

meter accuracy and 1.0 meter contour interval for 100 years is yetf ' ' :''' .
bbq ;i'

gIePgy
eSqHI

C A
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to be provided to the Irrigation Department by the Survey of India

(hereinafter referred to as “SOl”).

d. That for providing of the DEM data, as per the demand raised by

the SC)I, the Irrigation department has duly transferred the requisite

amount of Rs. 81,34,500/- to the SOI vide UTR no.

RB12062501 542904.

A copy of the payment receipt is annexed herewith and marked as

ANNEXURE-3.

e. That through the above-mentioned letter (Annexure-1) dated

25.07.2025, issued with reference to the previously sent letters

dated 14.02.2025 and 26.03.2025 to SOI, the Irrigation department

has again requested the SOI to provide the required DEM data so

that the delineation of the FPZ of the rivers Varuna and Assi may

be carried out in compliance of the directions issued by this

Hon’ble Tribunal.

f. That in reply of the aforementioned letter dated 25.07.2025, SOI
J4P'"'

i===-a

{#yE{R\ \ v i d e 1 e H e r d a t e d 3 1 o O 7 e 2 0 2 5 h a s P r o v i d ed the timeline to the

r F + /a 7;i t=3g fT \ b!!hr\:H I ][][ i g a t i O n ]:} e P an ment for providing the DEM data

4.

//

Reg.No -1 :3373/in
I?* ;id r
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A copy of the letter dated 31.07.2025 by SOI is annexed herewith

and marked as ANNEXURE-4.

g. That it is humbly submitted before this Hon’ble Tribunal that

subsequent to receiving of DEM data from SOI, the Irrigation

department will provide the said data to NIH, Roorkee for the

delineation of the FPZ of the rivers Varuna and Assi.

11. ENCROACHMENT ON THE FPZ

a. That it is most humbly submitted before the Hon’ble Tribunal that

the Irrigation Department, Bandhi Division, Varanasi is in the

process of demarcation of the flood plain area of the River Varuna

and River Assi. Subsequent to the demarcation of the FPZ, further

necessary and appropriate actions will be taken by the concerned

authorities expeditiously for the removal of encroachments from

the FPZ of rivers Varuna and Assi

}C
tIe

to 'IReg

tI JI

GC.
===T
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111. DISCHARGE OF UNTREATED SEWAGE IN THE

CONCERNED RIVERS

a. That for the treatment of the sewage being discharged in rivers, it

is submitted that vide order dated 04.11.2024 passed by this

Hon’ble Tribunal in O./I. No. 367/2022 “Rujendr a Prasad Gupta

vs State of U.P. & Ors. ”, the Hon’ble Tribunal has directed the

Secretary, Environment, Forest and Climate Change Department,

State of Uttar Pradesh to prepare State Action Plan with

components of (i) assessment of entire sewage and industrial

effluent generated in Varanasi and flow in all drains originating or

flowing through Varanasi carrying discharge to river Ganga or its

Tributaries in Varanasi, (ii) tapping of all drains and treatment of

entire sewage and industrial effluent generated in Varanasi and (iii)

abatement and control of pollution by discharge of any other

pollutant in river ganga with (i) details of project, (ii) budgetary

allocation, (iii) authority/agency for execution and (iv) interim

measures to be taken for abatement and control of water pollution,

due approval from Chief Secretary/Additional Chief

tary, Environment.

,i. with

}# Icrc
ajl'

'tS 4
Reg-tW

\Tps)
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A copy of order dated 04.11.2024 in O. I. No. 367/2022 is annexed

herewith and marked as ANNEXURE-5.

b. That the above-mentioned order in O. A. 367/2022 also includes

the concerned rivers Varuna and Assi, tributaries of the River

Ganga.

c. That the State Action Plan for the treatment of sewage before

discharging in Rivers, including river Varuna and Assi, is being

prepared by the Secretary, Environment, Forest and Climate

Change. That vide letter dated 07.08.2025 information

regarding a high level meeting being conducted on 08.08.2025

under the chairmanship of the Chief Secretary, State of UP has

been provided. The meeting was held to prepare and finalise

the said State Action Plan.

A copy of letter dated 07.08.2025 is annexed herewith and marked

as ANNEXURE:-6.

That subsequent to the approval from the Chief Secretary, State of

the final State Action Plan for the treatment of sewage before

\i

~~\

Rec$'

av n /-\, I /Of
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discharging in Rivers, including river Varuna and Assi, will be

filed before this Hon’ble Tribunal in O.J. No. 367/2022 “Rajendra

Prasad Gupta vs State of U.P. & Ors. ”. The matter is listed for

hearing on 29.08.2025 before this Hon’ble Tribunal.

6. That it is humbly submitted before this Hon’ble Tribunal that all the

requisite actions are being taken to ensure compliances with the directions

issued by this Hon’ble Tribunal regarding the demarcation of the FPZ of

rivers Varuna and Assi, removal of encroachment from the FPZ, and

treatment of the sewage before discharging in River Vanma and Assi.

7. Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

8. 1 state that everything stated above has been stated by me in my official

capacity on and derived from the official records and I state that nothing

'een concealed therefrom

a \'#

db/e

DEPONENT
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I

VERIFICATION

Verified at MaRrN+qaa>{ on this rJ day of Va d y! , 2025,

that the contents of the above affidavit from paragraphs 1 to 8 are believed

to be true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

DEP6

y:TT:ba& „-„--'--"' '

t3X§ gR
Hr

% /hda -X&N

625



mqtxqaM?n#a©qm
> qdtgw€awi©

Eg:\{: lau£VHTin;ge:Wim a $ Fligh,esd„ti,nln::w=VT)
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2. sw ©Bfaq vr qvf© 490/dovoqo/n@r uso/qqo\#to€to/fBqf© 26.03.2025 1
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Gnr Wa©q©–226010 i
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Accuracy nr DEM wlr 1 gta wma tB cw @ wr qi$em eg aT+ vra a3;rTf+ wa %o 8r345c)a

oo Bq@@ @T+ IP dan t& =T{ eft tama nq i awra atm t f& gw ©rg iq arq Era gffba L. i\fRi;
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(2)
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Memorandum of Agreement (MoA)
Between

F 1,rta & al adiJU

National Institute of Hydrology (NIH),

(Roorkee)

And

Mi .1.II

Irrigation & Water Resources Department
Uttar Pradesh

Dated: Dec. 07, 2024
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,/

MoA for Flood Plain Zone (FPZ) betwgenNational Institute ofHydrolo'
VWM,

Uttar Pradesh, Lucknow

1. INTRODUCTION

Flood Plain Zoning is a very compreshensive work uses modern technology like statistical

hydrogy model, satellite imagery, LiDAR DEM1 GIS9 high end comping etc. The river reachesof

Varuna and Assi (about 200 Km) has a relatively flat flood plain and passing through the Varanasi

City and requires lot of precision and secondary verification in delineation of Flood Plain Zone

(FPZ). The FPZ will be delineated following the Ganga delineated following the Ganga

Rejuvenation Order 2016.

2. BACKGROUND

Compliance of the order passed by the Hon’ble NGT in the matter O.A. NO. 128/2021

(Saurabh Tiwari v/s Union of India and others), dated 23.11.2023, O.A. No. 483/2022.(Ashish

Kumar Mishra v/s State of U.P and others), dated 04.12.2023 and P.I.L. No 221/2023 (JaYram

Kumar Sharan v/s State of U.P, and others) for the restoration, rejuvenation and Flood Pain Zone

delineation and demarcation from Prayagraj (Mai11ahan Jhil) to Varanasi (Adi-Keshavgbat) of

Rjver Varuna and Rjver Assi (about 200 Km) hase to done by the Water and Resources

Deparbnent of Uttar Pradesh (Tributary of River Ganga).

As per direction issued by The Engineer in Chief & Head of the DepaFtment Irrigation and

Water Resources Departmenl Uttar Pradesh , Lucknow Office Order No 773/CE(WRWPC-1

/1btpD_3/dated 07.11.2024 that “Nature of FPZ determination work and necessary infrastructure

for itS hplementation) gauge_des(,.harge data9 satellite imaging, LiDAR data and experts and

experience of work of similar nature, FPZ delineation (Determination of co-ordinates fof different

zones) win be carried out by Flood Management Information System Center (FM ISC)'

Information System Organisation (ISO), Lucknow.

PURPOSE

The main puQose of the MoA between Nati'3„ Institue of Hydrology WIH) a"d I'rigdion &

Water Resources Department (iwRD)) Uttar Pradesh is the study of Flood Plain Zone (FPZ) at

both bank Varuna and Assi river by carrying out demarcation and delineation'

,COPE OF THE WORK

!)h eI === faT; S :==r:alewtILk jno: = d;: i n s o f V a r u n a a 1 1 d A s s i r i v e r on one in hun dR d years

b ) ==1: i : a : :== =: ::= = n e 9 r e g u ! a t o r y z o n e ) Re g u Ian W Zone and Waring Zone as per

requIrement.
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c) Digital Elevation Model (DEM)

In the pwvious studY bY NIH, in the river Ganga from Unao to Balia Im grid size DEM

from SUFveY of India (SOI) is used with available measured river cross-sections. Same

approach will be used. In addition, the FABDEM (Forest and Buildings removed

Copernicus DEM) will also be compared/used where the SOI data is not available. It is a

global elevation map that removes building and tree height biases from the Copernicus

GLO 30 Digital Elevation Model (DEM).

d) Hydraulic Modelling

Using the corrected DEM and the outputs of flood frequency analysis, the hydrodynamic

Model Coupled I-D & 2Dor full 2D will be setup using HEC.RAS. Steady state analysis

will be performed to model the extent of floodplain for various return period floods. The

HEC-RAS model will be setup using:

•

8

•

Upstream branch to provide constant flood magnitude equal to the given return period

at upstream boundary and additional intermediate catchment flow as internal boundary

condition.

Downstream boundary as water level at River ganga corresponding to 100„'year return

period flood.

Flood plain bathymetry for routing the flows for Varuna and Assi.

e) Hybrid Approach

The results of satellite analysis and hydraulic modelling have their own limitation. Satellite

may not cover the full flood event and model results are subjected to DEM quality.

Therefore, hybrid approach will combine both the results by taking union of the areas

obtained from both the results.
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5. STUDY AREA

The studY area Rx the pfesent studY is the both As si and Varuna river. As si river is a very

sma11 tdbuhtY of the Ganga fivef about 08 km in length, mainly flowing within the city

1lmit ofVaranasi' Whereas. VaFuna Fiver is about 202 km long originating near Prayagraj

and Joins the Ganga river at Varanasi .

TS Vi)::i::

6. METHODOLOGY

As peF National Institute of Hydrology (NIH) proposal, the said study will be carried out

\\’ah the similar methodology as used by NIH and Central Water Commission (CWC) in

the previous studies for river Ganga and Yamuna. According to given National Institute of

HYdFoIogY (NIH) proposal, a brief methodology is proposed along with How chart

described below:

I- IIlle SCI ics

II li

! CoUn,i,, „d„*.p„mba,h, ,t} {:i’:TfT::':':'-=='1;
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(Flow chart showing steps for flood plain delineation)

;!=:#!i:i! ] :: :

The catchment area of the Assi river and V8runa river will be delineated from the CartoS at

DEM and Survey of India Topo Sheets in 618 platA>rIn , Various catchment chafacteristks i

$ $ i }; i :

ij k;
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• : : :•;
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.:i.;:Iii;;I;If?Illke Ama, Longest FIow Path. CentroidaJ Longest Flow PaUl, equivalent stream slope etc.
will be estimated.

Flood Frequency Analysis

Flood frequency analysis will be carried out for estimation 100 year return period flood

using the observed annual maximum peak Hood data. Where historical flood dischaFge data

is not available, the flood value will be estimated from rainfall of corwspondIng FetuFn

period rational formula or using synthetic unit hydrograph (SUH) appFoach as appJicable'

Hydraulic Modelling

Once the Hood corresponding to 100 year return period is estimated, the hYdraulic mode1

(HEC RAS) \viII be used to simulate the flow patteFn on the existing topogFaph>

(represented through cross-section. BathymetrY i.e. Digital Eievation Model) for estImatlng

flood inundation extent. The river cross'section and Digital Elevation Model is to be

provided to NIH by the Irrigation and Water Resources Department, Govt' of UP-

iI
Flood Plain Zone Demarcation

The hvdraulic model will provide the flood inundation extent for 1 00 Year return pen(>d

Hood. NIH will process the output and the line corresponding to outer extent of flood plain

will be provided as a KA4L file and Shape file to the Irrigation and Water Resources

Departments Govt. of UP. The coordinates (Lat. Log) at suitable interval (200 m or bend to

bend) will also be provided for further use. The Irrigation and Water Resources Department,

Goa. of up after verjncatjom'validation of the line may take-up the work for physical

demarcation and notification as per necessity and directive of Hon ’b:e NGT

i=;i

%TFK

Fi?iii

632



7. DATA REQUIREMENT.

Data
Histo

ed Discharge
gnd Water level data

Wv
HRh
QrtoSat DEM
S
Wrbankment, etc
'

tn satellite data

Source

CWC, Govt. UP
Responsibi li

msoring ag

''W'B;;nsorin. leno

onsQr ing agenc
NIH

m) soring agency

Surve'

SOI, Drom=
NRa
Gin
NRSC, RSAC-UP Sponsoring agency

8. DURATION AND TIME SCHEDULE

The study will be completed in Six months from the date of award of woRT suppIY of data,

and approval of Director. NIH Roorkee. The proposed timeline is given below:

Activity Month

32 T4

ii:

mnent delineation and selection of river reaches

Data coltection and Processing
Estimation of Hood for 1 00

year return period
c F;iLp using HEC RAS

Fii&ation of hydraulic model results with structures.

embanhnents etc. with sponsoring agency

mmHm findings for discussion. result

verification with sponsoring agency.

RMmiii;;ation of flood plain

mission of draft Report

Submission of final Report

4

Note: Timely availability of data is very important for maintaining the proposed activity
schedule. Scientist of NIH and officers of sponsoring agency will interact regularly for

monitoring progress of the study.

COST AND PAYMENT SCHEDULE:

The Total cost of the study will be Rs 25,00,000 plus GST charges (18% or as applicable)

as per the details given below:

.iT
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I
I

(

Fiuancial aspects
a

b

C

d

e

g
I
11

„ On Man-day
, Consumables / Components
.Services/utiJitjes

,25% of b &c:

–EJY@omputer usages

(Pf?iFa staff/Resources Po
erlpherals9 stationary etc. ) '

TA/DA

W ngenc=
Total Expenses

GST (@ 18% or as applicable:

c includin

(Rs
aW#

Amount

11,18,750

30,000

25,000
13,750

/ 2.500

IO,00,000

Rs.29,SO,000

2,00,000
1 ,00,000

Rs.25,OOLOOO

Rs.4.50,000
Mn of 1(a) to ( i

! GST (1 + 1

lo.PAYMEvr TERMS:

• The payment has to be made in two instalments. First instalment of 6096 is to be made

along with the award of work and the second instalment of the COSt 40'Yo iS tO be paid

on the submission of the final report of the study.

As per the notification of CBDT, Ministry of Finance, Govt. of India no 36/20 17 (T.

No.203/24/201 6/TT A-il), the National Institute of Hydrology is exempted from tax

deduction from source, therefore, tax deduction on source will not be applicable on any

payment to National Institute of Hydrology.

Bank details for on-line money transfer/RTGS

Account name

A/C No

Bank name

Branch

IFSC Code

M ICR Code

National Institute of Hydrology (NIH) consultancy Project
31125916862

State Bank of India

q

IIT Roorkee Branch

SBrNooo J 069 ;r: : : i! !if+

247002094
$(M
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National Institute of Hydrology
fA <30yeKWBQ{ Gf IN:la ${x>e€y aMOr Ministry of Jd $?HRh,

C}@,umwm of Water Re$oorm s. Ft.D & C;.R
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(An ISO eDa) . 20 iS Ceobea <}QvguW}

WWI :2BIS,

Sr,1332,27?la8, ?72ta6
www'q#vo©rkee,gay,in

No. SWHD/NIH/2024-25
Date: December 4, 2024

Superintending Engineer,
Office of Superintending Engineer
Irrigation Work Circle, Varanasi
Irrigation and Water Resources Department, Govt. of UP

Sub.: Flood plain zone delineation ofVaruna and Assi river.

Ref.: Your Letter No. 6710/ fRHT7+aT/UHodtoao Letter dated 14-1 1-2024

Sir,

With reference to above cited letter the proposed ToR for the study “Flood plain zone delineation
ofVaruna and Assi river” is enclosed herewith.

With

Regards,

&F$'
Head, Surface Water Hydrology Division
National Institute of Hydrology, Roorkee
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Term of Reference

Title of Study: Flood plain zone delineation ofVaruna and Assi river

1. Introduction

The Supedntending Engineer, Irrigation Work Circle> Varanasi has awarded the study- “Flood

plan zone delineation of Varuna and Assi river” to National Institute of Hydrology, Roorkee.

The study will be carried out as per direction given by Hon’ble High Court of U.P. Allahabad

and Hon’ble NGT. From the initial discussion with the office of the Irrigation Work Circle>

Varanasi, it has been found that the Assi river is a very small tributary of the Ganga river about

08 km in length, mainly flowing within the city limit of Varanasi. Whereas> Varuna river is

about 202 km long originating near Prayagraj and joins the Ganga river at Varanasi. NIH is

already carrying the flood plain delineation of the Ganga river in guidance of Hon’ble NGT.

Similar methodologies will be used for delineation of flood plain corresponding to frequency

of once in hundred year flood,

2. Brief Methodology:

Catcltment Delineation

The catchment area of the Assi river and Varuna river will be delineated from the CartoSat

DEM and Survey of India Topo Sheets in GIS platform. The Assi river pass through the city

area and Varuna River is meandering in nature. The extent of river reaches for flood plain
demarcation will be digitized and finalized jointly with the Irrigation and Water Resources

Department, Govt. of UP (Sponsoring agency).

Flood Frequency Analysis

Flood frequency analysis will be carried out from the observed annual maximum peak flood
data. Where historical flood discharge data is not available, the flood value will be estimated

from rainfall of corresponding return period rational formula or using synthetic unit hydrograph

(Sm) approach as applicable

Hydraulic Modelling
Once the flood corresponding to 100 year return period is estimated, the hydraulic model (HEC

RAS) will be used to simulate the flow pattern on the existing topography (represented through
cross-section, Bathymetry i.e. Digital Elevation Model) for estimating flood inundation extent.

The river cross-section and Digital Elevation Model is to be provided to NIH by the Irrigation
and Water Resources Department, Govt. of UP,
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Flood Plain Zone Dernarcation

The hydraulic model will provide the flood inundation extent for 100 year return period flood,

NIH will process the output and the line corresponding to outer extent of flood plain will be

provided as a KML file and Shape file to the Irrigation and Water Resources Department, Govt.

of UP. The coordinates (Lat, Log) at suitable intervals (200 m or bend to bend) will also be

provided for further use. The Irrigation and Water Resources Department, Govt. of UP after

verification/validation of the line may takeup the work for physical demarcation and

notification as per necessity and directive of Hon’ble NGT.

Field data

Collection and
on of time suiu

data

Field survey

s
ding the river flow
and flood delineation

River cross sections at
difFerent locations

Processing of data

Flow analysis and
modelling

a

different retwu periods
'HEC MS

IComputation of floods of
different return periods Preparation of

inundatioa mapsRainfall
(PMP Atlas)

High resolution DEM

Shape file & KNIL iayus for FPZ
notification

Figure 1: Flow Chart for flood plain zoning study

3. Data Requirement
SN Data

Historical Observed

Discharge and Water level
data
River Cross-section2

Hjgh resolution DEM3

CartoSat DEM4

(bridge,Structures5

embankmentbarrage,
etc
revious Flood inundation6

satellite datalxtent from

Source

CWC, Govt. UP
ResDonsibilit

Sponsoring agency

Surve-

SOI, Drone Survl
NRSC
Govt. UP

SDonsorin ;e

Sponsorin len
NIH
Sponsoring agency

NRSC, RSAC-UP Sponsoring agency
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Duration of Study:
The study will be completed in Six months from the date of award of work, supply of data, and

approval of DIrector, NIH Roorkee. The proposed timeline is given below:

SN Activity Month

T2T3T4T5T6
Catchment delineation and selection of river reaches

Data collection and Processing

Flood frequency analysis estimation of flood for 100 year return

period

)

Finalization of hydraulic model results with structures,

embankments etc. with sponsoring agenc}

Submission of interim findings for discussion, result \'crification

with sponsoring agency.

Finalization of delineation of flood plain

>

Submission of final Report

8

Note: Timely availability of data is very important for maintaining the proposed activity
schedule. Scientist of NIH and officers of sponsoring agency will interact regularly for
monitoring progress of the study

4. Cost and Payment Schedule:
The Total cost of the study will be Rs 25,00, 000 plus GST charges (18% or as applicable)

• 60 % payment is to be made along with the award of work.

• 40% payment is to be made on submission of the final report of the study

NIH will meet the travel expenses from the above budget. Sponsoring agency will assist during

local field visits and accommodation as per requirement. NIH shall submit the final report with

maps and the outer extent of flood plain will be provided as a KML file and Shape file to the

Irrigation and Water Resources Department, Govt. of UP. The coordinates (Lat, Log) at suitable

interval (or bend to bend) will also be provided as per requirement for further use.
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qTITTTtTrT
GOVT. OF INDIA

aZIP
13{pfi:i YWRWi=I

fqiRT© aT @Tqfaq/Office of Director

Hrtdhl SiaM fhmsurvey of India

qlqfbq tIgH/Manchitra Bhawan

amen uwTfq©fq&qr18=1 Gmt &y)
Uttar Pradesh G.D.(Northern Zone)

5, WwF, TiWW a©qa -226010('aogo)
S, Vibhuti Khand, Gomti Nagar, Lucknow-226010 (UP)

tHEhes/T,I,-f„ – 0522-2720634

IWTq/Telephone-0522-2720638

{qa@E-mail: up.gdc.soi@gov.in (Tech)

upgdc-lko@up.nic.in (Admn)

q7 aC) a- 2778 /39-C-ED(Court case)

+ur 8,

3if€1QTr{ft 3ifiRnnr,

Er-lit qW5, grTUTaI

(+acT:- bandhidivisionvns@gmail.com)

arTUTa a awrr vd suit aa ar

by,Idl nrt ara + +tv Rl

31/07/2025

'rTa IOO a8 & High resolution DEM

r. STIr& nrzfMg ar ufa- 1519/doqoao/nm SBO/va.dLa.faatn 25/07/2025
2. $a arzfng ar VI +@r a-1861/ 39-C-ED (Court Case) Rata 26/05/2025

a8Ta,

TIm 3170n &fita tIlt mr 3r©$h6a EnId ER TEI nt, Itafi+a Vr (2) +

5q®q mrt ITt ag 3frn©a + war Fa arzfRq arr 3rTtrth mIna 3fr% da &a
la awrr aa (+ma) all wmv nTa Tru ur f3rrb 3iBaa q8 qr qtMSTill

aF©a mrt ard =Ram 8rwft 5=ma }, fall& sgml 3iT=1& ar=fm atr
!tafiia VI min (1) + sqaTV mM aTt wg + aH dd 8 tgfbT atfII grIm dd
& 5 mr F & gma 31 iaa;a 2025 aa 3iTqtA affB;a DEM vi 3nq aer 5qaEq nrr

fan ar&TrI

SIlla sma quail qd 3#Ba ardtlr& iq QfBa tl

N2frdR I

aTqaq,

Signed by Ravindra M©n8

(l&%tW&202511:52:24
witwr wdn©

Ta n&QIH

xu HaUa©n, 3Hft87ttMit be a qBmIt QfBal

ANNEXURE-4ANNEXURE-4
641



Item No.09 Court No 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELln

Original Application No. 367/2022

Rajendra Prasad Gupta Applicant

Versus

State of U.P. & Ors.

Date of hearing:

Date of Uploading:

Respondent(s)

16. 10.2024

04.11.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHATRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHn VEL, WPERT HEMBER

None for the applicant.Applicant:

Respondent: Mr. Daleep Dh)rani, Adv. for UPPCB.
Mr. Bhanwar Pal Singh Jadon & Ms. Gargi Chaturvedi, Advs. for the
State of U.P
Mr. Gaurav Agarwal, Mr. Vipul Shukla & Mr. Sarthak Kalra, Advs. for R –
6

ORDER

By Hoa’ble Mr. Justice Arun Kumar Tyagi, Judicial Member

1. In this Original Application registered on the basis of letter petition

sent by Mr. Rajendra Prasad Gupta, the complaint is regarding discharge

of domestic waste water and untreated industrial waste water into River

Ganga at Varanasi hurting the religious sentiments of devotees by

depriving them of holy waters of river Ganga at Varanasi.

2. Vide order dated 24.05.2022, this Tribunal constituted a Joint

Committee with direction to look into the grievances of the applicant and

take requisite action by following due process of law in accordance with

orders passed by Hon1)Ie Supreme Court and particularly orders passed

1
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by this Tribunal in O.A No. 200/2014 titled as M.C. Mehta Vs. Union of

India and others. This Tribunal also directed that the Factual and action

taken report may cover all relevant aspects and in particular status on

sewage generation in Varanasi, names and numbers of drains carrying

sewage and trade effluents joining Ganga at Varanasi, number of existing

and upcoming STPs with their capacity and performance particularly with

reference to fecal conform, overall gap in sewage generation and

treatment, utilization of treated sewage for secondary purposes and water

quality in river Ganga at different locations in Varanasi.

3. In compliance thereof, Mr. Kalika Singh, Regional Officer, UPPCB

has sent report of the Joint Committee through email dated 23.07.2022.

In its report the Joint Committee submitted that city of Varanasi

generates 300 MLD of sewage. The installed treatment capacity of 7

existing Sewage Treatment Plants (STPs) is 42 1.8 MLD and 3 STPs with

t=eabnent capacity of 137 MLD are proposed. The joint committee found

that out of 45 drains enlisted in its report, 5 drains are partially tapped

and 9 drains are untapped. Further, water quality of river Ganga,

downstreun of Varanasi is not fit for bathing and this warrants

immediate action to stop discharge of sewage into river Ganga. The Joint

Committee also found that industrial effluent and domestic sewage

generated from industries situated in Ramnagar Industrial Area and

nearby households is discharged in Ghuraha drain which meets river

Ganga at near multimodal terminal. IO major industries of polluting

nature are dischargjng their waste water in Ghuraha drain. All major

polluting industries in Industrial Area Phase- I have installed Effluent

Treatment Plants (ETPs). The Joint Committee noticed the encroachment

issue and observed that encroachment drive was car I ied out in which all

2
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temporary encroachments were removed by warnhlg the encroachers. The

Joint Committee made the following recommendations:-

''Recomrnendatioru

• A separate drain to discharge industrial effluent generated from
Ramnagar industrial area should be constructed.

• Compliance from the industries (in Ram Nagar industrial area) to
the discharge norms need to be strictly ensured. Industries may also
be directed to reuse/recycle their treated ulastetuater in a phased
manner. The phasing could be in the following manner:

br At least 25% of treated waste water ulithin 6 months;
At least 50% of treated waste water ulithin 12 months;
At least 75% of treated waste water ulithin 24 months;
100% of treated waste water within 48 months.

• The domestic sewage generated from the multimodal terminal
should also be treated by installation of adequate STP and the
treated effluent shall be reused in the terminal area for
gardening/ irrigation/ dust suppression

• District Panchnyati Rajya Ojfrcer, Chandauli may be directed to
deuetop faecal sludge & septage management system for the
treatment of the municipal sewage, generated from habitations near
Ghuraha drain, either through faecal sludge treatment plant or co-
processing at nearby STPs at Ramnagar or Ramna – Varanast ’

4. Vide order dated 28.08.2023 notices were ordered to be issued to

the Commissioner, Municipal Corporation, Varanasi and the District

Panchayat Raj Officer, Chandauli for filing their responses for taking

steps in pursuance to the recommendations of the Joint Committee.

Thereafter, vide order dated 04.12.2023 this Tribunal impleaded Regional

Officer, MoEF &CC, Lucknow; Director, National Mission for Clean

Ganga; Member Secretary, Uttar Pradesh Pollution Control Board;

ACS/PS, Urban Development Department, State of UP; Commissioner,

Nagar Nigam, Varanasi; District Magistrate, Varanasi; District Panchayat

Raj Officer, Chandauli as respondents no. 1 to 7 and notices were

ordered to be issued to them.

5. Reports were filed by the District Panchayat Raj Officer, Chandauli

ald the Municipal Commissioner, Varanasi through separate emails

dated 13.02.2024.

3
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6. In his report the District Panchayat Raj -Officer has mentioned that

the vide letter dated 01.02.2024 the District Magistrate, Chandauli has

directed the Executive Engineer Division No. 1 Uttar Pradesh JaI Nigam

(Urban), Bhagwanpur, Varanasi to submit Project Report for treatment of

waste water discharged in (3huraha drain.

7. The Commissioner, Municipal Corporation, Varanasi has submitted

in his report that within the Municipal Corporation Varanasi and its

expanded area, 522 MLD sewage is generated and there are seven STPs

with designed capacity of 421.8 MLD. In his report the Commissioner,

Municipal Corporation Varanasi has mentioned the status of drains as

under: -

“Status of drains in Varanasi City.

Flow

(MLD)
in yr
2017

Tapped
tY/N)

Name of 1 Remarks
STP withS.N Name of

Drains
capacity

Ganga River

Assi/Nagava1

Dmin

50 MID
STP

Romana/
N

agwa MPS

Present flow in
drain is

about 78 MLD. From

total flow of the drain
approx. 50 MLD is
being treated at
Ramna 50 MLD STP

and rest approx. 28
MLD goes down in
River Ganga. To arrest
and treat excess

quantity of sewage of
drain,
of55

MLD-STP at

Bhagwanpur has been
approved by NMCG.
Bidding process has
been completed, letter
of award has been
issued and agreement
shall be signed shortly
and work likely be
started thereafter and
will take about 02
years time for

tion. However,

Nakkha

Drain

Partially

Tapped

Partially

Tapped

a

Drain

4
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as interim measure.
bioremediation is

being carried out by
Nagar Nigam,
Varanasi. In addition
to this. NMCG has also
approved project for
treatment of excess
quantity of flow
through Assi drain by
Advance Oxidation
Process till the work of
construction of 55
MLD STP is completed.
Work is under progress
and the plant shall
become operational by
February, 2024.

Interception and
diversion of Nakkha
drain is proposed
under above
mentioned 55 MLD
STP at Bhagwanpur.
For interim measure
bioremediation b
being carried out by
JaI KaI Department,
Nagar Nigam,
Varanasi.

Samne Ghat
drain is tapped and
diverted through Assi
interceptor sewer
pipe liFe. Overflow is
otcurring dae to
choking-of this sewer
line. JaI KaI
Department, Nagar
Nigam, Varanasi has
be-en informed for
cleaning'of this ape
line. Desittina is in
progress and JaI Kat
Department, Nagar
Nigam, Varanasi is
co-nducting
bioremedTation of this
drain till desittihg is
completed

4 Shivala

Drain

5.00 y 80 MLD

STP

Dinapur/K
onia MPS5 Harishchan 2.50 y

draghat
Drain

6 Ma nsa rove
r Ghat

4.50 y

Drain

7 a y

5
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t Drain

Dr. R.P.

Ghat Drain

Meerghat
Drain

Lalitaghat
Drain

Jaleshangh
at Drain

Manikarnik

aghat drain

Sankthagha
t drain

Mehtaghat
Drain

Ramghat
Drain

Panchgang

aghat Drain

Bramhagha
t Drain

Lalghat
Drain

Trilochangh
at Drain

Teliya Drain

Bhainsasur

Drain

Rajghat
Drain

Rajghat
Outfall

(Shahl

NaIa)

8 y

9

10

11

12

13

y

4.50 y

y

y

y1.50

14 y

15 y

16 y

17 y

18

19

20

21

22

23

r

4.50

2.80

0.40

y

y

r

0.20

118.0

y

Tapped 80 MLD

STP

Dinapur/l
40 MLD

STP

Dinapur

6
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Rambhag 1 8.2
Ghat Drain

24 y 10 MLD

STP

Ramnagar
25 ya

Drain

26 ya

Drain

a i
Drain

y

28 ya
Ghat Drain

4.5 N
:

Drain

Varuna River

32 r 140 MIDI

Drain STP

Dinapur/C
hauka

Ghat MPS

33 ra

Bazar Drain

34 ya
Drain

35 re

Drain

a m
Drain

36 Y

Partially

Tapped

y

7.50 120 MID
STP

Golthaha

a

Drain

3.00a

Drain

ma n
Talab Drain

Y

40 Y 140 MLD

STP

e

Drain

Newly added in Nagar

Nigam Area. Proposal
sent for approval
under AMRUT 2.0

program

I

done by Irrigation
Department and
diverted to 140 MLD

STP at Dinapur. Over
flow of tapped drain is
discharging into River
Varuna which is

required to
completely tapped by
concern department.

For interim measure.
tapping has been
done by Irrigation
Department and
diverted to 140 MLD
at Dinapur, however
the flow will
ultimately reach at
Goithaha 120 MLD
STP , once entire

7
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Orderly F 7.00
Bazar Drain

41

42

Dinapur/l
20 MLD

STP

Golthaha

y

N

y

r

y

N

I

a Drain

Khajuri

Colony
Drain

43 1.50

44 a

Drain No. 5

2.50t
Drain

at
Drain

37.00

In his report the Commissioner, Municipal Corporation Varanasi8.

has also mentioned the status of 7 STPs as under:-

Year of 1 Tqchn
IInen

cement

Name of
STP

In

y fhtDJ

mro ltional
ASP

®8(Ld
pr

Bhagwanpur 0
'MLD)

r) 'a
(8+1.8)

120a

Trans-Varuna Ts
covered by sewerage
network.

Over Dow of
tapped drain is
discharging into
River Varuna which
is required to
completely tapped
by concern
department.

DPR for interception,
diversion and

construction of STP of
capacity 55 MLD for

treatment of Durga
drain has been sent to

National Mission for

clean ganga (NMCG)

in April, 2022 for
approval. Approval is
awaited.

j)

Name of
Agency for
operatIon

o/STPs

RecIpient

::eu£t!1I ::Iva:

Di It

into River Ganga.
UP

rl/rgbaa7iJ

A)
UP /af

(Rura\)

Discharging into
River Ganga via
River Varu
Discharging into
River Ganga via
Nakkha drain

UP
Mgam

(Urban)

8
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Gardening and

into River

Ganga via Assi/
Nagava drain.

Romano Operational rp Ja
Nigam
(Rural.

UP JaI

Rural

Directly
into River Ganga.

Directly
into River Ganga

9. Report was filed by UPPCB through email dated 02.04.2024. In its

report UPPCB mentioned that UPPCB inspected 30 drains meeting river

Ganga at Varanasi on 18.03.2024 and took samples from 3 partially

tapped and 2 untapped drains which were found to be beyond prescribed

norms. Samples taken from 7 STPs were found to be within prescribed

norms. Samples taken from 28 MLD Interim Treatment site and Ghuraha

Drain, Ganda Drain and Railway drain discharging into river Ganga were

found to be beyond prescribed norms. UPPCB inspected IO water

polluting industrial units on 19.03.2024 and found 2 units to be closed.

UPPCB took samples from ETPs installed in 8 industrial units which were

found to be within prescribed norms. UPPCB issued directions to 7

industrial units for regular operation and maintenance of ETPs and

directions to 1 'industdal unit to comply ZLD status. In the report it was

mentioned that in compliance with order dated 21.05.2020 passed by

this Tribunal in O.A. No. 593 of 2017 Paryavaran Suraksha Samiti &

Aar. Vs. Union of India and others with Mahesh Chandra Saxena Vs.

South Delhi Municipal Corporation and others, UPPCB issued show

cause notices dated 01.04.2024 for imposition of environmental

compensatIon.

10. Vide order dated 04.04.2024 this Tribunal observed lapse on the

part of the officers of the UPPCB and imposed cost of Rs. IO,000/- on Mr.

Ghmlshyun, CEO (Circle-6) and directed UPPCB to file fresh action taken

9
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report indicating the remedial action as also the punitive action of

imposition and recovery of EC on the defaulting person/body.

11. Cost was deposited on 04.06.2024 and fresh Action taken report

was filed by UPPCB through email dated 08.07.2024. In the Action Taken

Report UPPCB has submitted that in pursuance to the show cause

notices dated 01.04.2024 and findings of the inspection reports of

inspections on 16.05.2024 and 17.05.2024, UPPCB imposed EC vide

letters dated 01.07.2024, 13.06.2024, and 04.07.2024 as mentioned

below:-

ame of Partially/
Intapped DrainO©

lesponsible
lthoritV

:nvironmental
Compensation
mposed (R)

Assi/Nagwa Drain

Nakkha Drain

Varanasi Nagar

Nigam, Varanasi

Samne Ghat Drain

Sayer, Mata Mandir
Drain

Nagar Panchayat,
Sujabad

2.27 Cr

Ghatwari Mata
Mandir Drain

Ghuraha DraIn Zila Panchayat
Chandauli

2.30 Cr

4.60 CrGanda Drain

Railway Drain

Nagar Palika
Parishad, Pt.

Deendayal
Upadhya Nagar,

Chandauli

12. Even though in its report filed on 23.07.2022 UPPCB mentioned

that city of Varanasi generates 300 MLD of sewage and the installed

treatment capacity of 7 existing Sewage Treatment Plants (STPs) is 42 1.8

MLD showing that there was no gap but in his report filed on 13.02.2023

the Commissioner Municipal Corporation, Varanasi mentioned that

within the Municipal Corporation Varanasi and its expanded area, 522

MLD sewage is generated and treatment capacity of 7 STPs is 42 1.8 MLD.

This Tribunal noticed the gap of more than IOO MLD untreated sewage
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which is being ultimately discharged in river Ganga. This Tribunal also

noticed that -photographs at page no. 147-Assi/ Naguia drain, Nagwa,

Varanasi, page no. 148-Samne Ghat drain, Varanasi, page no.149-Nakhka

drain, Varanasi, page no. 182-Satti Mata Mandir Ghat drain (Sayar Mata

Mandir) Sujabad, Varanasi and page no. 183-Ghatulari Mata Mandir drain,

Sujabad, Varanasi show the pathetic condition of the drains at the point

where they are discharging untreated sewage in doer Ganga. Test reports

of the samples taken from Assi/ Nagavan drain Nagau)a, Varansai (page

144), Nakhka drain, Varanasi(page no. 145), Samaneghat drain

Samneghat, Varanasi (page 146), Ganda drain near village Ledhuulapur,

Pundit Deen Dayal Upadhyaya Nagar, Chandauli (page 152), Railway

drain near village Rauna, Pundit Deen Dayal Upadhyay Nagar, Chandauli

(Page 153), Ghumha drain before confluence with riuer Ganga Tengara

Morh, Varanasi (page 158), Patnaula drain near Patnau)a Timha, before

meeting with Ghuraha drain Patnaula Chandauli(page 160), Ghaturari

Mata Mandir drain NP Sujabad, Vamnasi (page 179) and Satti Mata

Mandir ghat drain (Sayar Mata Mandir)(huge 180) were fIled which record

coZor and odour “ Blackish Unpleasant- and indicated that the sample did

not meet with the prescribed criteria and exceeded the prescribed norms as

in all the reports uery high fecal cotiforms rate was founcP.

13. This Tribunal also noticed that environmental compensation

imposed has not been recovered till now and nothing has been pointed

out to show that any action has been initiated by the UPPCB to recover

the environmental compensation.

14. This Tribunal took note of the judgment of the Honl)Ie Supreme

Court dated 22.02.2017 in W.P. No. 375/2012, reported in (2017) 5

SCC 326 in the matter of Paryavaraa Suraksha & Aar. Vs. Union of
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India & Ors. wherein Honl)Ie Supreme Court issued directions for setting

up CETPs and STPs. The Honl)le Supreme Court prescribed the time

limit of three years from the date of judgment for setting up of the CETPs

and made it applicable to the STPs also by directing as under:-

' 12. We are of the view that in the manner suggested aboue, the
malady of sewer treatment, should aZso be dealt with
simultaneously. We, therefore, hereby direct that 'sewage
treatment plants’ shall also be set up and made functional,
within the timelines and the format, expressed hereinaboue.’

15. Honl)Ie Supreme Court observed that mere directions are

“inconsequential, unless a rigid implementation mechanism is laid down”

and fixed the responsibility upon the Member Secretary of the PCB and

Secretary of the Department of the Environment of the State Government

concerned by observing as under:-

' 13. We are of the view that mere directions are inconsequential,
unless a rigid implementation mechanism is laid down. We,
therefore, hereby provide that the directions pertaining to
continuation of industrial activity only when there is in place a
junctionat 'primary efluent treatment plants’, and the setting
up of functional “common effluent treatment plants’ uRthin the
timelines, expressed aboue, shall be of the Member Secretaries
of the Pollution Control Boards concerned. The Secretary of the
Department of Environment, of the State Gouernment concerned
(and the Union Territory concerned), shall be answerable in
case of default. The Secretaries to the Government concerned
shall be responsible for monitoring the progress and issuing
necessary directions to the Pollution Control Board concerned,
as may be required, for the implementation of the aboue
directions. They shall be also responsible for collecting and
maintaining records of data, in respect of the directions
contained in this order. The said data shall be furnished to the
Central Ground Water Authority, which shall eualuate the data
and shall furnish the same to the Bench of the jurisdictional
National Green Tribunal.”

16. The Honl)le Supreme Court had passed the above judgment on

22.02.2017 and the timeline of three years had expired on 21.02.2020 yet

the action has not been completed in terms of the Hon1)Ie Supreme Court

judgment.
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17. Vide order dated 16.07.2024 this Tribunal impleaded Secretary,

Environment, Forest and Climate Change Department, State of Uttar

Pradesh as respondent no. 8 and ordered issuance of notice to

respondent no. 8 requiring him to file his report.

18. In the above said order this Tribunal also noticed that in terms of

the River Ganga (Rejuvenation, Protection and Management) Authorities

Order, 2016, six monthly reports are required to be sent by the District

Ganga Committee headed by the District Magistrate of the concerned

District to State Ganga Committee and NMCG and directed the District

Magistrate, Varanasi to file an affidavit disclosing therein the details of

the untapped/partially tapped drains and the details/quantity of sewage

flowing from these drains into river Ganga.

19. Reports have been filed by respondent no. 8-Secretary, Department

of Environment, State of Uttar Pradesh and by respondent no. 6-District

Magistrate, Varanasi through separate emails dated 15.10.2024.

20. In his compliance affidavit/report Secretary, Environment, Forest

and Climate Change Department, Government of Uttar Pradesh has

submitted that in compliance of order dated 16.07.2024 passed by this

Tribunal he reviewed the compliance status submitted by concerned

Departments vide minutes of meeting dated 19.09.2024. He has referred

to the updated compliance reports submitted by the concerned

Departments with respect to issues related to them and summarized the

compliance reports submitted by UP JaI Nigam (Urban/Rural) , Zila

Pmlchayat, Chandauli, Nagar Palika Parishad Pandit Deendayal

Upadhyay Nagar, Chandauli in the table given in his report.
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21. It may be observed here that the UP JaI Nigam (Rural) submitted

compliance reports in respect of three drains Assi/Nagwa drain 78 MLD,

Nakkha drain 5 MLD and Samne Ghat drain 1.17 MLD. Assi/Nagwa

drdn and Nakkha drain are both stated to be partially tapped. It is stated

that 50 MLD sewage from Assi/Nagwa drain and 2.5 MLD sewage from

Nakkha drain is being treated through 50 MLD STP at Ramna (which is

stated to have 10 % cushion to treat flow upto 55 MLD sewage) and 28

MLD sewage from Assi/Nagwa drain and 2.5 Ml,D sewage from Nakkha

drain is proposed to be treated through 55 MLD STP at Bhagwanpur

which is to be completed by 06.12.2025.

22. UP JaI Nigam (Rural) has also submitted therein that as an interim

measure NMCG approved projects for treatment of 28 MLD sewage

through advance oxidation process till completion of construction work of

55 MLD STP at Bhagwanpur.

23. Surprisingly, Advance Oxidation Project which is stated to have

become functional from May 2024 has been temporarily removed due to

flood in river as per UPPCB inspection report dated IO.IO.2024.

24. In its report UP JaI Nigam (Rural) has mentioned that Samne Ghat

drain (1.17 MLD) has been tapped by diversion of gravity sewage pipeline

in 50 MLD STP Ramana.

25. In the month of March 2024 overflow is stated to have occurred

from gravity sewage pipeline, which tapped Samne Ghat drain (1.17 MLD)

by diversion to 50 MLD STP Ramana, due to choking of the sewer-line

and Jalkal Department Nagar Nigam, Varanasi is stated to have

conducted bio-remediation till cleaning of the sewer-line. Cleaning of the

sewer-line is stated to have been completed but no document has been

placed on record regarding cleaning of the sewer-line.
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26. UP Ja1 Nigam (Urban) submitted compliance report in respect of

two drains Sayar Mata Mandir Drain and Ghatwari Mata Mandir Drain

which are both untapped. It is stated that 4.5 MLD sewage is proposed to

be treated through 7 MLD STP at Sujabad for which work order has been

issued on 03.09.2024 with 24 months timeline for completion.

27. Zila Panchayat Chandauli/Varanasi Development Authority

submitted compliance report in respect of Ghuraha drain (18MLD) which

is untapped. It is stated that tapping for sewerage from VDA Colony at

Industrial Area Phase-1, Ramnagar is to be carried out by Varanasi

Development Authority. There is no mention regarding any

proposal/progress with respect to the same in the compliance report.

28. Compliance report was submitted by Nagar Palika Parishad Pandit

Deendyal Upadhyay Nagar Chandauli/ UP JaI Nigam (Rural) in respect to

Ganda drain (9.19 Ml,D) and Railway Drain (22.82 MLD) which are both

untapped and the same were proposed to be treated through 37 MLD STP

as per 2022 proposal but the same are now proposed to be treated

through 45 MLD STP as per revised DPR resubmitted to NMCG on

28.08.2024 but the funds are yet to be allocated for land acquisition.

Timeline for completion thereof is given as 30 months from such

acquisition.

29. It may be observed here that drains are meant for carTying storm

rain water and not sewage and exclusivity of drains for carrying storm

rain water has to be ensured. Since treated sewage water cannot be used

for drinking purposes, it is considered appropriate that treated sewage

water be utilized for industrial, agricultural and horticultural purposes

and be not discharged, as far as possible, in the River as River water is

to be used for drinking purposes by the downstream riparian population.
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Therefore, any draft proposal for setting up of STP must have three

components (i) STP itself (ii) sewerage pipeline network connecting

households for carrying domestic sewage to STP for treatment and (iii)

treated water pipeline network for carrying treated water to

industries/agricultural land/parks and open spaces for utilization of

treated water for industrial, agricultural and horticultural purposes.

30. As per report filed by the Secretary, Environment, Forest and

Climate Change Department, Government of Uttar Pradesh 4,14,809

houses are to be provided sewer connection out of which only 1,56,300

houses have been provided sewer connection so far and 2,58,509 houses

are to be provided sewer connection but no timelines for providing the

sewer connection have been given in the compliance affidavit/report.

31. It is pertinent to observe that after meeting on 19.09.2024, whereby

compliance reports were sought from the concerned departments, the

Secretary, Environment, Forest and Climate Change Department,

Government of Uttar Pradesh did not hold any further meeting after

receipt of the compliance reports from the concerned departments and did

not issue any directions.

32. In his compliance affidavit Secretary, Environment, Forest and

Climate Change Department, Government of Uttar Pradesh has

submitted that the Chief Secretary vide letter dated 08.09.2023

constituted the Responsibility Fixing Committee and the matter was

referred to said Committee vide letter dated 11. IO.2024. However, there

is no mention in the compliance affidavit about steps taken by the

Responsibility Fixing Committee .

33. In his report the District Magistrate, Varanasi has submitted that

District Ganga Committee chaired by him conducts monthly meetings
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and he has referred to Minutes of Meeting dated 16.03.2024, 26.05.2024,

11.06.2024, 12.07.2024 and 30.08.2024 covering the months of March,

May, June, July and August. Evidently no meeting was held covering the

month of April. A perusal of copies of Minutes of Meeting enclosed with

the affidavit shows that the Meetings deliberated on the following Agenda

Items: -

As per Minutes of Meeting Dated 16.13.2024

1.TFnwadt W#T{b€dq q

2. qwn qa # gaEt +.

3.VTZt qr qwqqa+ bern bRjgg.

4. IIT, tTfp16fta afb@wr & gdtI g.

As per Minutes of Meeting Dated 26.05.2024

©© d3 HaS=Mgb) &Hhi@qaqry©wr+€©©aqqqT#€dq $.

As per Minutes of Meeting Dated 11.06.2024

1. q+qQqTFHq{t&fbqft fRlagq©eIUTqtqHHMl@T+ gdtI g.
2. GDPMS=itfa w fOnTFnafhfR$tqufk+a 3lttfMTb gdtI $
3. TErr wm b.It HTEIIn{t#f##tf+idtaaq©qagq BR# Vdu +

As per Minutes of Meeting Dated 12.07.2024

1. qqq6t,aq RoRy, qqq4 TFaq{t+f&tftfRlauq©wlat+quHhwr ma &gdtI
A
GDPMS =IIga w faa TEn wft©dtqwTdsRatfMTb adEt g
qr, tTfjq6fta afQ@wr, d fatdt (N.G.T) +fhm£jtq ajt. q. €@r-606/2018 (IA

N,. 163/2021)$=rTfta GIT+qlfjqT@ 26/04/2023 & diy lad b MEjt
4. an f+g qt WWW gsIagar fhm fbM

As per Minutes of Meeting Dated 30.08.2024

1. fan TEn=iRmdthITft#GiawTd©Mmwj$TTfBa aHhMr g
2. fOaTTFnqfhfB$t&d©gvRf+TqqTWHft +www afb+Tabalqf®+d$tqb

MEt g
qm#fq#n13uuag+TFnaHaeqqf9 em @tTaqTq&f8qfhm"FnufRf88
5-5uqeiT%tnTf%©tq&gdtI +
GDPMS =IIga w fam TFHafhfR$tqafkqaqatfBT & Mug.

2

3.

3.

4.

34. It is evident from the Minutes of Meeting that the core issue of

discharge of untreated sewage and industrial effluent in river Ganga and
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action plan for tapping of untapped drains and treatment of untreated

sewage and industrial effluent were not discussed in the meetings at

all

35. Further in his affidavit the District Magistrate, Varanasi has

submitted that six monthly reports are submitted in the form of Minutes

of Meeting to the State Ganga Committee and the National Mission For

Clean Ganga and has referred to sending of copies of Minutes of Meeting

dated 16.03.2024, 26.05.2024, 11.06.2024, 12.07.2024 and 30.08.2024

covering the months of March, May, June, July and August as

submission of six monthly report. Submission of minutes of monthly

meetings as six monthly report by the District Magistrate, Varanasi not

only shows non-application of mind and lack of deliberation on the core

issues but also reflects lack of management, monitoring, planning and

implementation of remedial measures for tapping of untapped drains

and treatment of untreated sewage and industrial effluent for ensuring

that there is no discharge of untreated sewage and industrial effluent in

river Ganga.

36. In the book entitled 'Water Pollution and disposal of Waste Water

on 1,and' (1983) by U.N. Mahida. I.S.E. (Retd) the problem of water

pollution, the benefits of control of pollution and the urgency of the

problem have been dealt with. Honl)Ie Supreme Court reproduced

extracts from the book at pages 1, 2, 4 and 5 in para 15 of its order which

reads as under:

'As long as the human population was small and communities
were scattered ouer large areas of land, the disposal of human
wastes created no problems. People could defecate in areas
surrounding villages and other hub Rations and teaue it to
nature to dispose of the waste by assimilation in the
surrounding land and air. But as communities became more
concentrated and villages and towns grew, such a mode of
disposal by natural agencies came to be replaced by organised
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disposal, though again through the agency of natural land and
soil columns. The collection of human excreta and its disposal
in earthen trenches was resorted to by many towns and
adopted the basket priuy system.

The introduction of a system of water-borne sewage created
new problems in the disposal of human wastes, as now along
with the earlier problem of getting rid of solid wastes, i.e.,
human excreta, the problem of the disposal of the water
employed for the remoual of human wastes had also to be
faced. This was the origin of the problem of sewage disposal. At
fIrst, the natural instinct was to channelize the sewage-the
soiled water-to natural streams and doers. For a time this mode
of disposal was even considered quite effIcacious. Such
methods did not create cmtcutties as sewage discharges were
small as compared to the stream flow. But with the increased
discharge of progressively large quantities of sewage, polluted
streams became a serious menace to public heaLth

Nature of the Problem

The introduction of modern water carriage systems transferred
the sewage disposal from the streets and the surroundings of
townships to neighbouring streams and rivers. This was the
beginning of the problem of water pollution. It is ironic that man,
from the earliest times, has tended to dispose of his wastes in
the very streams and doers from which most of his drinking
water is dmuln. Until quite recently this was not much of a
problem, but with rapid urbanisation and industrialisation, the
problem of the pollution of natural waters is reaching alarming
proportIons.

The most disturbing feature of this mode of disposal is that
those who cause water pollution are seldom the people who
suffer from it. Cities and industries discharge their untreated or
only partially treated sewage and industrial waste waters into
neighbouring streams and thereby remove waste matter from
their own neighbourhood. But in doing so, they create intense
pollution in streams and doers and expose the downstream
riparian population to dangerously unhygienic conditions. In
addition to the with- dmulat of water for downstream towns
and cities, in many deuetoping countries, numerous villages
and riparian agricultural population generally rely on streams
and doers for drinking water for themsetues and their cattle, for
cooking, bathing, washing and numerous other uses. It is thus
riparian population that specialty needs protection from the
growing menace of water pollution. (pages 1 and 2)

BenefIts of Control

The benefIts which result from the prevention of water pollution
include a general improvement in the standard of health of the
population, the possibiLity of restoring stream waters to their
original benefIcial state and rendering them fIt as sources of
water supply, and the maintenance of clean and healthy
surroundings which would then offer attractive recreational
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facilities. Such measures would aZso restore fISh and other
aquatic life.

Apart from its menace to health, polluted water considerably
reduces the water resources of a nation. Since the total amount
of a country’s utilisable water remains essentially the same
and the demand for water is always increasing, schemes for
the preuention of water pollution should, wherever possible,
make the best use of treated waste waters either in industry or
agriculture. Very often such processes may also result in other
benefIts in addition to mere reuse. The application of efftuents
on agricultural land supplies not only much needed water to
growing crops but aZso manurial ingredients; the recouery of
commercially ualuable ingredients during the treatment of
industrial waste waters often yields by-products which may to
some extent offset the cost of treatment.

If appropriate fInancial credits could be calculated in respect of
these and other incidental benefIts, it would be apparent that
measures for the preuention of pollution are not unduly costly
and are within the reach of all nations, aduanced or deueloping.
It is fortunate that people are be coming more receptive to the
idea of sharing the fInancial burden for lessening pollution. It is
now recognised in most countries that it is the responsibility of
industries to treat their trade wastes in such a way that they
do not deteriorate the quality of the receiving waters, which
otherwise would make the utilisation of such polluted waters
uery diffICUlt or costly for downstream settlers.

Urgency of the Problem

The crucial question is not whether deueloping countries can
afford such measures for the control of water pollution but it is
whether they can afford to neglect them. The importance of the
latter is emphasised by the fact that in the absence of adequate
measures for the preuention or control of water pollution, a
nation would euentuatly be confronted with far more onerous
burdens to secure wholesome and adequate supplies of water
faT different purposes. If deuetoping countries embaTk on
suitable pollution preuention policies during the initial stages of
their industrialisation, they can auoid the costly mistakes
committed in the past by many developed countries. It is,
houleuer, unfortunate that the importance of controlling pollution
is generally not realised until considerable damage has already
been done; (Pages 3 and 4)"

37. Some of the astonishing facts presenting ironical state of things

deserve attention. We are discharging untreated sewage and industrial

effluents in the very streams and rivers from which most of our drinking

water is drawn. With the increased discharge of progressively large

quantities of sewage, polluted streams are becoming a serious menace to
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public health. Apart from its menace to health, polluted water is

considerably reducing our water resources. Cities and industries which

are discharging their untreated or only partially treated sewage and

industrial waste waters into neighbouring streams and rivers are creating

intense pollution in streams and rivers and exposing the downstream

riparian population to dangerously unhygienic conditions. With rapid

urbanization and industrialization, the problem of the pollution of natural

waters has already reached alarming proportions. In the absence of

adequate measures for the prevention or control of water pollution, we

would eventually be confronted with far more onerous burdens to secure

wholesome and adequate supplies of water for different purposes.

38. The inescapable conclusion therefrom and solitary condition of

ensuring bright prospects of good living in clean and healthy environment

for the present and future generations is controlling of water pollution

before irreversible damage is done.

39. The Municipal Corporation, Varanasi is established under the

provisions of the Uttar Pradesh Municipal Corporation Act, 1959 (UPMC

Act). The duties and powers of the Municipal Corporation and its

authorities are set out in Chapter V of the UPMC Act. Clauses (iii), (vi),

(viii) and (ix) of section 114 of the UPMC Act, which incorporate the

obligatory duties of the Municipal Corporation, read as follows:

"1 14. Obligatory duties of the Corporation-It shall be incumbent
on the corporation to make reasonable and adequate provision,
by any means or measures which it is lawfully competent to it
to use or to take, for each of the foltouhng matters, namely,-

(iii) the collection and remoual of sewage, ofensiue matter and
rubbish and treatment and disposal thereof including
establishing and maintaining farm or factory;

(Vi) the construction, maintenance and cleansing of drains and
drainage works, and of public latrines, water-closets, urinats
and similar conueniences.
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(viii) the management and maintenance of all corporation
watenuorks and the construction or acquisition of new works
necessary for a sujTrctent supply of water for domestic
industrial and commercial purposes;

(ix) guarding from pollution water used for human consumption
and preuenting polluted water from being so used;"

40. There are almost similar provisions in Section 7 of the Uttar

Pradesh Municipalities Act, 1916 which applies to the smaller municipal

bodies requiring them to construct and maintain drains, drainage works

and sewerage works.

41 . Section 14 of the Uttar Pradesh Water Supply and Seiverage Act,

1975 enlists the functions of the Uttar Pradesh JaI Nigam which include

(i) the preparation, execution, promotion and financing the schemes for

the supply of water and for sewerage and sewage disposal; (ii) to render

all necessary services in regard to water supply and sewerage to the State

Government and local bodies, on request to private institutions or

individuals and (iii) to prepare State plans for water supply, sewerage and

drainage on the directions of the State Government.

42. These enactments mandatorily make the maintenance of the

cleanliness, prevention of water pollution and protection of environment

to be primary responsibility of these authorities. In view thereof, besides

the municipal bodies, Uttar Pradesh JaI Nigam will also be liable for

payment of environmental compensation in case of discharge of untreated

sewage in IIvers.

43. In view of the statutory provisions referred herein above,

averments made by the applicant and submissions made by the

respondents, we consider presence of the District Magistrate, Chandauli,

Varanasi Development Authority through Vice-Chairman, Uttar Pradesh
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JaI Nigam (Urban) through Managing Director and Uttar Pradesh JaI

Nigam (Rural) through Managing Director to be necessary for just and

proper adjudication of the questions involved in the case and the District

Magistrate, Chandauli, Varanasi Development Authority through Vice-

Chairman, Uttar Pradesh JaI Nigam (Urban) through Managing Director

and Uttar Pradesh JaI Nigam (Rural) through Managing Director are

accordingly impleaded as respondents no. 9, 10, 11 and 12.

44. The Registry is directed to amend memo of parties to the

application and issue notice to the newly added respondents no. 9, 10, 11

and 12.

45. In Writ Petition No.3727 of 1985 M.C. Mehta Vs. Union of India

and Others in its order dated 12.Ol. 1988 reported in (1988) 1 Supreme

Court Cases 47 1 Hon1)Ie Supreme Court lamented that although

Parliament and the State Legislature have enacted the laws imposing

duties on the Central and State Boards and the municipalities for

prevention and control of pollution of water, many of those provisions

have just remained on paper without any adequate action being taken

pursuant thereto. In that case Honl)Ie Supreme Court observed that one

significant provision in the Environment (Protection) Act, 1986, which

also contains certain provisions relating to the control, prevention and

abatement of pollution of water, is what is contained in section 17

thereof, which provides that where an offence under that Act is

committed by any Department of Government, the Head of that

Department shall be deemed to be guilty of the offence and shall be liable

to be punished. Hon1)le Supreme Court also noticed the submission that

whenever the Pollution Control Board initiates any proceedings to

prosecute industrialists or other persons who pollute the water in the

river Ganga, the persons accused of the offences immediately institute

23

664



petitions under section 482 of the Code of Criminal Procedure 1973 in

the High Court and obtain stay orders thus frustrating the attempt of the

Pollution Control Board to enforce the provisions of the Water Act and in

view of the fact that the problem of pollution of the water in the river

Ganga has become very acute observed that the High Courts should not

ordinarily grant orders of stay of criminal proceedings in such cases and

requested for disposal of cases where such stay was granted within a

short period, say about two months, from the date of the institution of

such case.

46. Even though the Environment (Protection) Act 1986 has been

amended whereby the provisions providing the penalties have been

substituted and Section 17 of the Environment (Protection) Act, 1986,

which made Head of the Department liable to be prosecuted and

punished for the violations, has been deleted but the Water (Prevention

and Control of Pollution) Act, 1974, which contains provisions penalizing

the violations including Section 48 which makes Head of the Department

liable to be prosecuted and punished for the violations has not been

amended and continues to embody similar legal provision referred to by

Hon1)le Supreme Court of India.

47. We are constrained to warn the concerned Heads of the

Departments that any laxity, inaction or negligence in proper

implementation of the Statutory provisions highlighted above and failure

to take requisite remedial action for tapping of untapped drains and

treatment of untreated sewage and industrial effluent for preventing

discharge of untreated sewage and industrial effluent in river Ganga and

abatement and control of water pollution in river Ganga will be at the risk

of being prosecuted and punished for the same.
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48. It may be observed here that municipal bodies, though

autonomous, cannot function independently without control of the State

Government. The State Government exercises control over municipal

bodies through Section 2 of the Uttar Pradesh State Control Over Public

Corporations Act, 1975. It may also be observed here that recovery of

environmental compensation is to be made by the District Magistrate,

Varanasi or other Administrative Officers of the State of Uttar Pradesh

which may take long time as reflected by pendency of similar proceedings

for unusually long periods of time due to extraneous considerations and

not just administrative exigencies. Remediation of environmental damage

caused cannot be deferred for such long periods of time as with passage

of time the same may become irreversible. Further, the amount of

environmental compensation is also likely to be recovered from budgetary

grant in aid from the State of Uttar Pradesh to the Municipal Corporation

of Varanasi. In these compelling and justi$'ing circumstances, State of

Uttar Pradesh is directed to ensure recovery of the amount of

environmental compensation imposed on the Municipal Corporation,

Varanasi through its Officers or deposit of the same from its budgetary

grant in aid for the Municipal Corporation, Varanasi within one month

from the date of copy of this order.

49. UPPCB is directed to prepare an Action Plan, in consultation with

Authorities/Institutions considered appropriate, for utilization, on

realization, of the amount of environmental compensation imposed for

abatement and control of water pollution in river Ganga within six

months.

50. The Secretary, Environment, Forest and Climate Change

Department, Government of Uttar Pradesh is directed to prepare and

submit to UPPCB within three months State Plan, with due approval
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from Chief Secretary/ Additional Chief Secretary, Environment and in

consultation with Principal Secretaries, Urban and Panchayati Raj,

Government of Uttar Pradesh, NMCG and State Ganga Committee and

implement the same in respect of Varanasi in consultation and

coordination and also with requisite superintendence and monitoring

through State Ganga Committee, the District Ganga Committee, Varanasi

and Chandauli, the District Magistrates, Varanasi and Chandauli, the

Municipal Corporation, Varanasi, District Zila Panchayat Chandauli,

Uttar Pradesh Ja1 Nigam (Urban) and Uttar Pradesh JaI Nigam (Rural)

and Varanasi Development Authority and other local/municipal

authorities. Municipal Corporation, Varanasi, District Zila Panchayat

Chandauli, Uttar Pradesh JaI Nigam (Urban), Uttar Pradesh JaI Nigam

(Rural) and Varanasi Development Authority are also directed to prepare

and submit to UPPCB within three months Action Plan with components

of (i) assessment of entire sewage and industrial effluent generated in

Varanasi and flow in all drains originating or flowing through Varanasi

carrying discharge to river Ganga or its Tributaries in Varanasi, (ii)

tapping of all drains and treatment of entire sewage and industrial

effluent generated in Varanasi and (iii) abatement and control of pollution

by discharge of any other pollutant in river ganga with (i) details of

project, (ii) budgetary allocation, (iii) authority/agency for execution and

(iv) interim measures to be taken for abatement and control of water

pollution.

51. Action taken reports by way of affidavits be filed at least one week

before the date of hearing fixed.

52. List on 19.02.2025 for further proceedings/directions.
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53. A copy of this order be sent by email to Chief Secretary, Additional

Chief Secretary, Environment, Secretary, Environment, Forest and

Climate Change Department, Government of Uttar Pradesh and Member

Secretary, UPPCB, Heads of the Municipal Corporation, Varanasi, District

Zila Panchayat, Chandauli, Uttar Pradesh JaI Nigam (Urban), Uttar

Pradesh JaI Nigam (Rural), and Varanasi Development Authority for

requisite compliance.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

November 04 a, 2024
O.A. No. 367/2022
AG
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+m adi+ 08.08.2025 dt a'1114 03,30 ++

#{,dll- m.dt.a.-579 /81-7-2025-1850171
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3'g' qrrnal
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3- mTV fRtIRT,

3.q. aK fhTX (mTfbI/UT7WT).
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6-

nFIMRI+,
aRMdt/T'Ml
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TrIM#
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fa?IT +TrTa, uHdtlqr©HWr,

8- fR$iT aa +qrva 3rftt+Tt,

qwltft rm ftwr©, aMI
g- a€u ITf+4,

3'g' WWI fhtwr gti.
Naa51

lo- qBq3Tnwar (dR RaaH),
3.q., Mn{ Td aN fTIgH
ft3vw. aRWTHtt

qz#aWT, m vi amI! qRzda x€vm.7 aaas: BatH: c>?mrm. 2025

nTT-HT. web Gita HflIHPT, H{ ftpdt + fB:ITaIIa 311.T.

367/2022 rr+f3 qUa TIm 4arx 3oqo VTR a rm + qTfta 3iTeV

23.05.2025 + arIyI,Id + ;Ntl +1

HdKT.

wqqR fBWM HT. IneRT FRa xftlKwr, a§ fMI i fBVTWfta

3t.T. +BTr-367/2022 IBM mT€ TEar Tara 3.q. rUT T 3TN + qTfta
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81-700s(099)/65/2021-OP.D/o Environment. Forest and Climate Change 1 / 1051354/202 S

"I. Learned counsel appearinglfor the State of U.P submits that the action plan

to prevent the discharge of untreated sewage and industrial effluents in River

Ganga is ready but the approval of Chief Secretory/Additional Chief Secretary,

Environment is needed. Therefore, he has bmyed for further two weeks’ time to

file the same. A letter to this effect has also beeh circulated.

2. Learned counsel for respondent no.12 has also circulated a letter seeking

adjournment on the ground of'personal difficulty.

3. Henck, the prayer for adjournment is allowed.

4, List on 29.08.2025. "

2- aUdI,I razr i f+ ar. INitII FRa JIm++ur, a+ ftpdt + Qdl{ltiId

a.v. f@T-367/2022 ITiia Tara darx 3.q. TnT R 3na + qTfta RTeIT

fb## 16.10.2024 + qMTa &QT f+Tq I

50. The Secretary, Environm'ent, Forest, and Climate Change Department,

Government of Uttar Pradesh is directed to prepare and submit to UPPCB within

three months State Plan, with due approval from Chief Secretary/Additional

Chief Secretary, Environment r.and in consultation with Principal Secretaries,

Urban and Panchayati Raj, Government of Uttar Pradesh, NMCG and State

Ganga Committee and implement the same in respect of Varanasi in
consultation and coordination and also with requisite superintendence and

monitoring through State CaRgo. Committee, the District Ganga Committee,

Varanasi and Chandouli, the District Magistrates, Varanasi and Chandauli, the

Municipal Corporation, Voronasi; District Zila Panchoyot Chandauli, Uttar
Pradesh JaI Nigam (Urban) and Uttar Pradesh JaI Nigam (Rural) and Varanasi

Development Authority and other local/municipal authorities. Municipal

Corporation, Voranasi, Distric! Zilo Panchayat Chondouli, Uttar Pradesh Jol

Nigam {Urban), Uttar Pradesh JaI Nidam {Rural) and Varanasi Development

Authority are also directed tb prepare and submit to UPPCB within three

months Action Plan with combonents oj (i) assessment of entire sewage and

industrial effluent generated in Vamnasi and flow in all drains originating or

flowing through Vamnasi carding discharge to river Ganga or its Tributaries in

Varanasi, {ii) tapping of all drains and treatment of entire sewoge and industrial

effluent generated in Varanasi. and (iii) abatement and control of pollution by

discharge of any other pollutant in river ganga with (i) details of project, (ii)
budgetary allocation, (iii) aJthority/agency for execution a.nd {iv) interim

measures to be taken for abatement and control of water pollution.

51, Action taken reports by way of affidavits be filed at least one week before

the date of hearing fixed.

52. List on 19.02.2025 for further proceedi6gs/directions."
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;IT' Df€16wr aFIT nHtqaTqan qdta STeel & xqqrm8 + ama.

aHma / Etatdt fHla aTM + rum + 7tTrr nO + R7dTR,1 d I}
31@ITa 8183 VqT®+Q@HWT iq mm nBfRla B8w+ + VaR$

yd wrmv @Tfqa6agtafB4, wh#wr,aavaaMalqRa#I fBwr

qt rtetnTZ Mmm+ g+ matic mm q+€6qafBq / rw qm
afBa, WfaWT, qa vd amgr! vitaliiI ftwm + ZeOfId qM g+ 3oqo

WW nfvr dj !# $RH nF& ar+ i,j HTaRT,T nTU Tru iI
a'Mf€RwT Rma rdqaTqrnqTfta 3@r+Txqqmz at ric nra

aTrI RTf ard i.i aHq&-TFTrura/dat & BaHIa B3TrT$ aRT ntfRa
TEN qI WWiI 6nfl Ira qqrr3ft iT 3TVK qt ann-anWTa/tHda +

f+raar6ft+rtizv MIn fM wmi, dt +KJa+13qKaT7tt + r&w +
XqaR fN 48 aTR fBfaT fH ITt t, fail+ + 32 aTR &g i, 09 aTR

qTfhla bg vi 07 aTTa Rah 1 1 twH IITt +i HH +Bqr 6, 7, 29, 30.

45, 46, 47 Td 48 (fN Q8 aT+) ql 3+Ma qfhIM bB/3MT aTM ++ bs

61 sa+Ht8a vr ?FitInoT f+a aT# w©aRqTf ihxiv wqfRrafB8rT7It

VFr 3%BU %Wit 7nft }, VW HH +wr 32, 35, 36, 38. 39, 41. 42 vi

44 (fN 08 ml) qT 3ifba qTfbltt bg/mMg aldf ++ bg +1 nI+ ada

%rqlRftlnUT f++ aT# anal 6r+dkmwaFqf'NrafB8wTqanr nIV'II

nft %wit wit iI ga mrt qTfihrdt bg/ sabs 16 mit gTa adaTa +

fRFaTfta + it dIea TNaB + 3RnltH elajIBUT amn + WMa + 8+

WqfRlaf88TMt gTa qqHr8t3qMV d8 %wit 'T=fIll

3: 318, Fa ++r + $9 qF %+ ©r Raqr gwr t f+ Tqgr qqz;ra war
+ qM Bro HR}qWT & NT&qr hit# 23.05.2025 +i xqqrNa # #C V+QTa

nra hill f+t aT# ie !@ afB4, ny' vrvz qR W;rHaT + flat#
08.08.2025 ++ 3FNTK 03:30 Rt, dH iTn fBra :# aWTHH + =n +3%

Be@Idl + XT@ # Hdl tIea+ id fR% fMHaRt :-

VC Details:.

Webex URL Link : https://uppcb.webex.com/meet/gyanesh.gs

Meeting Number: 25146158649

4- Ha: NRR)U teF3va tan Rm+ + MMa R'la qT RiBa

Xena ?{anTa aM qZVIMa ii 31IB+IIn JjUl §+fRn rg + ata Tgnav +
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©TF +;3f!}qVbWT afhiMn+f#T + VRTgtaaXqqfBUT'I #rd gr
+'d 6tl

ww alBa, 3'q' qqWT fhtWT ae, au43 Kara qq 4;ra am &
jud all+ =totft.ft. &irl nr qwa #t ian + if + www %ITd

MufTi Matt %rdt ar41

J i ddd+-y+tyat

Digitally signed by mOT’
CHIRAUNj! LAL

Date, 07-08-20g5©d;b -"' )

18:13:06 aTa #Faal

+ieall Vi adi+t ,, tag

n8BIR7;rfafaa qt waT+ va ma?q% 6638 A $fqa:-

1- fM afM, afB, 3.q. 9rraat

2- fRi# afb, afB / afM, gz#aPT aa ua aaam qttattiT fB81rarJ

3.90 9rrHal
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4- nTt :FTgNI
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